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losses on mﬁn Rallways

*400. SHRI RAJDEO SINGi: Will
the Mimster of RAILWAYS be plea-
sed to state,

(a) what was the tota] claim in
respect of the loases which the Indian
Railways pad to the partles in the
yesy preceding the organsation of the

‘Railway Protection Force;

(b) the total claims of the losses in
the years 1973 and 1974;
¥

{c) whether gince its organisation,
Railway Protection Force has been
expanded; and

(d) whether in view of the ever in.
creasing claime, the expansion of
guﬁw Profection Force is justified?
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THR DEPUTY MINISTER IN THE
MINISTRY OF RAILWAXY§ (SHRI
RUTA SINGH): (a) Claimg for com-
pensation ere paid for various cause,
s as, thefis, pillerages, Yoss er ocon-
signments, demuges due to wet, break.-
age, leakage, efc. Amount paid as
compengation for thefts, pilferages
abd losses during the yeor 195880,
the year preceding the reorgamisation
o the Watch and Ward inlo Rl
way Protection Force, was Hs. 20498
lakhs.

(b} Claimg statistics are maintain.
ed ﬂnn?cinl .m The amount
paig weg s, 91395 lakhe in 197273,
:‘- ‘ggﬂ‘ ? p“l‘u m&-vgwp.m
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(c) Yes. ‘The expansion of the
Force hag been due mainly to the
raising of a Specldl Force called the
Railway Protection Bpecial Force for
the protection of the rallway track
and other installations in the North-
Eastern Region in the wake of Chin.
ese aggression in 1982 and Indo-
Pak conflict of 1985 and for the pro-
tection of new assets acquired by the
railways.

{d) The increase m claims for com-
pensation paid cannot be viewed in iso-
lation in relation to expansion of the
Railway Protection Porce only The
situation regarding crime yn the Ral-
ways Is litked with the general law
and order situation 1n the country
which 15 showing o rising trend so far
as crime ig concerned. Allowance has
also to be made for the growth in
traffic and the Increase in general price
level
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*401. SHRI ANNASAHEB GOTKH-
INDE: Will the Mimster of RAIL-
WAYS be pleased to state

(a) whether Hubli Div..on  of
South Central Rauway has been fac-
ing difficulty m mamntaimng normal
level of lopding on the broad gauge
system and the transhipment perfor-
mance at MirlJ Transhipment  point
from metn gauge to broad gauge for
Wmt ot aﬂqnate number of broad
Mce covered wagons. snd

(b) if go, the steps taken to :mprove

the situsjian?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Yes, Sir.
There was a temporary difficulty re-
cently in loading from Broag Gauge
system of Hubli Division due to con-
gestion of traffic on Western Rail-
way moving towards the drought affec.
ted areas of Surashira by the Vira-
mgem and Sabarmati transhipment
points. The transhipment of traffic
at Mwra) also had a femporary set
back. The transhipment performance
has since improved,

Report of Committee op Reserva-
tion and Booking

*402. SHRI G. Y KRISHNAN will
the Minuster of RAILWAYS be pleased
to state the progres; of the work of the
Committee on Reservation and Book-
ing and when 1ts work is likely to be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): The “Com.
mittee oo Reservation and Booking—
1972” submitted ity Pirst Report in
October, 1973. The Committee is
expected to submit the Final Report
by 30th Jupe, 1875,

Kicencen lanuod to M/, Haechst and
other Drag Firms

#3403, SHHT BHALIIBHAI PARMAR;
Wil the Minister of PETROLEUM

AND CHEMICALS be pleasad (o slute:

(a) the brosd features of the In-
dustriul licences, pettaission  lstters,
COB lcences jssued to M/5. Hoechst,
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Abbott Laboratories, Alkali Chemicsls
Corporation of India and M/s Bayer
(1) Limited during the Fourth FNive
Year Plan period;

(b) whether any fresh terms of
collaboration were adopted or the
existing collaborstion agreements
amended, because of the issue of
these licences/permission lettery and
if so, the broad features of each of
them; and

(¢} which are the formulations
menufactured by these firms without
any industrial licences and the res-
sons for allowing them o do so?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLLUM AND
CHEMICALS (SHR! K. R. GANESH):
(a) and (b), A statement indicating
industrial ficence No./  permission
letter No. COB licence No. and  dats,
item of manufacture and capacity and
coliaborsticn/amendment of existing
agreement approved if any during the
Pourth Flan Period in respect of M/s
Hoechst Pharmacauticals Ltd., M/s
Abbott Laboratories Indis I4d. and
M/s. Bayer (Indin) Lt is stiached.
No approval of the said type wiis gran.
ted to M/s Alkall and Chemstals Cor.
poration of India 144. during ¢the
above period.

(¢) Details as to whethey the uld
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